RLQN@:gNﬂI

LR

PUBLIC ACCOUNTS COMMITTEE
(1965-66)

FIFTY-SECOND REPORT

(THIRD LOK SABHA)

[Action taken by Government on the Recommendations.
of the Committee contained in their 27th, 28th, 29th,
3Ist, 33rd, 34th, 3sth, 36th, 38th, 39th and 4oth
Reports (Third Lok Sabha) Relating to Civil,
Defence and Finance Accounts and Revenue
Receipts as well as a Review of Action taken by
Government on Recoinmendations made by the
Committee from time to time.]

VOL. I—REPORT

LOK SABHA SECRETARIAT
NEW DELHI

" April, 1966(Vaisakha 1888 (Saka)
MOITZD Price : Rs. 0.90 ) L



LIST OF A‘UTHORISED AGENTS FOR THE SALE OF I.DK SABHA
SECRETARIAT PUBLICATIONS

Dad aji Street, Bombay-1.

, Municipal Mar
4:‘!Ismpatlla, New Dell:iet.

‘Sl.  Name of Agent - Agency SL Name of Agent Agency
No. *  No. No. No.
"ANDHRA PRADESH 13. Deccan  Book Stall, 68
Ferguson College Road
1, Andhra University General 8 Poona-4,
Cooperative Stores Ltd.,
Waltair (Vlsakhapatnam) - RAI ASTHAN
2. GR Lakshnmpat Chett 94 : ,
- and Sons, ene: 14. Information Centre, Go- 38
"Merchants and News vernment of Rajasthan,
Agents, Newpet, Chan- Tripolia, Jaipur City.
dragiri, Chittoor
District,
- UTTAR PRADESH
ASSAM
Swastik Industrial Works. 2
Western Book Depot. 7 135. ! >
3. Pap Bazar, Gauhati, i sa;y Holi Street,-Meerut
BIHAR " 16, La;vard BookP lCompany, 48
. . ar ate
4. Amar Kitab+ Ghar, Post 37 Allahabad-1.
le, Diagonal Road, 7 s
edpur,
_ GUJARAT WEST BENGAL
g. Vijay Stores, Station Road, 35 17. Granthaloka, 5/1, Ambica Io
Anand, Mookherjee Road, Bel-
. h
6. The New Order Book 63 ghana, 24 Parganas. .
.Company, Elhs Bridge, 18, W Newman & Company 44
Ahmedabad: : Ltd., 3, Old Court House
HYA P ESH Street, Calcutta.
MAL -PRAD . v 19. Firma K. L. Mukhopadhyay, 8 .
y. Modern Book House, Shiv. 13 6/1A, Banchharam Akrur
> Vilas Palace, Indore Lane, Calcutta-12,
City. .
DELHI
MAHARASHTRA.
. 20, Jain Book Agency 1
8, M/GZ. Sun&crdas Gmncl}!:g:g’ 6 naught Place, New Delhi,
1, rgaum
Near Princess Street, 21, Sat Narain & Sons, 3141
Bontbay-z. Mohd, All Buas Mozt 3
9. “ﬁ Int&r!}ano!)lal]l Bot:g 22 » D
House (Private) Limited, 22, AtmaRam & Sons, Kash-
9, Ash Lane, Mahatma . 2 .9
Gandhi Road, Bombay-I. mere Gate, Delhi-6.
. . 23, J. M.f Jaina & Brothers, 1
10, “The International Book . )
Service, Deccan Gym- ri Gate, Delhi.
, Poona-4, 24. The Central News 15 -
11, Charles  Lambert & 30 23/90, Connaught Place,
Companyi;:é, Igahatma ' w Delhi.
PROSItE The English Book St
Clock Tower, Fort, 23. 7-L, Conngught &m 2
Bombay. New Delhi. ugh ’
12. The Current Book House
Maruti Lane, Raghunath 4 6o 26, Lakshmi  Book . Store, 23




T o e L S i A2 A s e .

CORRIGENDA TO FIFTY-SECOND REPQRT OF PAC (1965-66)
(PRESINTED TO_ LOK SABHA ON 5.5,1966) - Vol.I

Page Para Line For Read

Cﬁgtents 21 List ofeee. I List ofeee.e

(1

8 2.14 1 WelTare Social Welfare

13 2.22 & conenctions, connections,

14 2.39 5 coordinaion co-ordination

15 2.44 15 (Paras 83 (Para 83

17 2.51 4 have has

19 3.7 2 welght weigh

24 3.23 3 relationg relating

i 3.24 3 arugments arzuments

25 3.28 9 there there was

29 15 Addl.Dy. Dy. Comptroller
Comptroller

19 A.G.C.N.&M. A.5.C.R.

After 12th line

Add. Shri M.P. Singh Jain - A.G.C.W.&M.
Shri K.T.Mirchandani - D.A.D.S.

30 3.'0 1 P.A.C.,Shri P-’\..Co/ShI'i
35 Col.2 1% 7th Report *7th Report
35 Add the foot-note : *%Now dealt
with by Min.of
. Commerce
Col.T . 20 Appendix IV Appendix V
40 Col.S 9 74 74 Home Affairs
4] Delete Lines 6th~& 7th E
43 Col. 1 15 Para No.19 Para No.10
ﬁB Col.1 3 Para 27 Para 26
50 18 uexbility flexibility

51 Col.4 8 due due to



CONTENTS

TOMPOSITION OF THR PUBLIC ACCOUNTS COMMITTEE 19565-66 . . . (iii)
1 NTRODUCTION . .. . . . . . I

Rerort oFf THE SUB-COMMITTEE—

Introduction . . . . . . . . - - . 1
Chapter I — General . . . . . . . . . .
Chapter II— Rsvisw of action taken by Govt. on recommendations
made by P.A.C. from time to time—
(A) Civil Accounts . . . . . . 4
(B) Defence Services Accounts . . . . 1 3
Chapter III— Selected cases relating to Action Tak=n on the recon-
mendations of P.A.C. containe=d in th=iz Reports of 1954~
65—
(A) Civil Accounts . . . . . . 18
(B) Defence Services Accouats . . . . 34
Part II
“Proceedings of the 93rd sitting of the PAC held on the 215t April,
1966 . . . . . . . . . . . . 29
ArPENDICES
List of recommendations of the PAC in respect of which replies
received from the Ministries/Departments are of an interim
nature . . . . . . . . . . 33
I List of recommendations of the PAC in respect of which notes
are still awaited . . . . . . . . . 38

Statement showing the position regarding submission of notes/
memoranda. by the Ministries concerned showing action
taken on the recommendations contained in the 34th Report of .
PAC (Third Lok Sabha) on Bharat Sevak Samjj . . . 49

III-A Copy of D.O. No. F-4(41)-W%3/65 dated 11-2-65 from the
, Ministry of Finance (Department of Economic Affairs) regard-
ing fixing of limits on the borrowing powers of Govt. by Parlis-

ment . . . . . . . . . . . 50

v Summary of miin conclusions/reconm=ndations . . . st

_Appendices V to XXIV—Statements showing action taken or proposed to be takea on the

recommendations of the P.A.C. relating to various Migistries etc. nave besa priated
in volumes II to IV.



11.
12,
13.
14.
15.
16.
17.
*18.
*19.
20.
21.
22

—
COXIAhrWD

PUBLIC ACCOUNTS COMMITTEE
(1965-66)

CHAIRMAN
Shri R. R. Morarka

MEMBERS
Shrimati Akkamma Devi
Shri Ram Dhani Das
Shri Gulabrao Keshavrao Jedhe
Shri Cherian J. Kappen
Shri R. Keishing
Shri M. R. Krishna
Shri B. P. Maurya
Shri V. C. Parashar
Shri Nanubhai N. Patel
Shri C. L. Narasimha Reddy
Shri G. Yallamenda Reddy
Shri Prakash Vir Shastri
Shri Surendra Pal Singh
Shri U. M. Trivedi
Shri M. P. Bhargava
Shri Chandra Shekhar
Shri S. C. Deb
Shri R. S. Panjhazari
Shri Ram Sahai
Shri Niranjan Singh
Shri Atal Bihari Vajpayee

SECRETARIAT

Shri H. N. Trivedi—Deputy Secretary
Shri R. M. Bhargava—Under Secretary

*Ceased to be Members of the Committee consequent

on thelr

retirement from Rajya Sabha on 2-4-68 under Article (1) of the Constitution.

(i)



s

INTRODUCTION

1, the Chairman of the Public Accounts Committee, as authorised
by the Committee do present on their behalf this 52nd Report on
the action taken by Government on the recommendations of the
Committee contained in their 27th, 28th, 29th, 31st, 33rd, 34th, 35th,
36th, 38th, 39th and 40th Reports (Third Lok Sabha) relating to
Civil, Defence, Finance Accounts and Revenue Receipts as well as
a review of action taken by Government on recommendations made
by the Committee from time to time.

2. At their sitting held on 13th January, 1966, the Public
Accounts Committee decided to appoint a Sub-Committee to review
the action taken by Government on the recommendations made by
the Committee from time to time. The Report of the Sub-Committee
which is appended hereto was considered and approved by the Public
Accounts Committee at their sitting held on the 21st April, 1966 and
should be treated as the Report of the Committee.

3. A brief record of the proceedings of this sitting forms part of
the Report (Part II). .

4. A statement showing the summary of the main conclusions/
recommendations of the Committee is appended to the Report
(Appendix IV).  For facility of reference, these have been printed
in thick type in the body of the Report.

5. The Committee place on record their appreciation of the assist-
ance rendered to them in this matter by the Comptroller and Auditor
General of India.

R. R. MORARKA,
Chairman,
Public Accounts Committee.
NEw DELHI;
April 21, 1966.
Vaisakha 1, 1888 (Saka),.

™
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INTRODUCTION .

I, the Convener of the Sub-Committee of the Public Accounts
Committee, as authorised by the Sub-Committee do present on their
béhalf this Report on thé actiont takéni by Govermment on thé recom-
iefidations of the Committee comtained in théir 27th, 28th, 29th,
31st, 33rd, 34th, 35th, 36th; 38th, 39th and 40th Reports (Third Lok
Sabha) relating to Civil, Defence, Finance Accounts and Revenue:
Receipts, as well as a réview of action taken by Government en recom-
mendations made by the Committe¢ from time to timeé.

2. At their sitting held on the 13th January, 1966 the Public
Accotimts Committee decidéd to appoint a Sub-Committee to review
i€ action taken by Government on the recommendations made by
the Cofmitteé from tifie to time. Accordingly, a Sub-Committee
t;&yﬁésﬁis‘ﬁng- of the following members was formed on the 22nd January,

Shri M. P. Bhargava—Convener.

Shri Prakash Vir Shastri

Shri Surendra Pal Sitigh

Shri Chandra Shekhar Members
Shri V. C. Parashar ?‘

Shri B. P. Maurya :

Shri Cherian J. Kappen J

NANR LN

3. The Sub-Committee considered and fimalised this Report at
their sitfing held on the 21st April, 1966.

4. The Sub-Committee place on record their appreciation of the
assistance rendered to them in this matter by the Comptroller and
Auditor General of India.

NeEw DELHI; M. P. BHARGAVA,.
April 21, 1966. Convener,
Vafs"qkfra 1, 1888 (Saka). Sub-Committee of P.A.C.




I
GENERAL

The Public Accounts Committee have repeatedly stressed the
importance of expeditious and timely submission of notes/statements
,pursuant to the recommendations made by them in their Reports.
The Committee had also extended the time limit for submission of
_these notes/statements from one month to three months from the date
of the presentation of the Report to the House.

1.2. The Sub-Committee feel perturbed to note that despite this
-extension of time there has not been much improvement in the position

regarding submission of notes to them as will be apparent from Appen-
411: II to this Report. There are several instances where the submission
of these notes has been outstanding since 1962-63 onwards. As such
‘inordinate delays detract from the importance of the recommendations
of the Commitiee and sometimes the purpose of the recommendations
is lost due to such delays, the Sub-Committee would desire the Minis-
tries/Departments concerned to examine the reasons for such delays
and take remedial measures in this regard.

1.3. In accordance with the decision taken by the Committee
(vide para 2 of their 12th Report—Third Lok Sabha) the notes/
statements showing action taken on the recommendations of the Com-
mittee contained in their 27th, 28th, 29th, 31st, 33rd, 34th, 35th,
36th, 38th, 39th and 40th Reports (Third Lok Sabha) relating to
Civil, Defence and Finance Accounts and Revenue Receipts have
been appended to this Report without any comments. (Appendices
V—XXIV).* However some selected cases have been dealt with in
~Chapter III of the Report.

1.4. The Sub-Committee have come across cases where recom-
mendations made by the Public Accounts Committee have not been
implemented despite repeated reiteration. After a review of such
cases, the Sub-Committee have commented upon some selected cases
‘in Chapter IT of this Report.

1.5. In some cases, indicated in Appendix I, the replies furnished
by the Ministries/Deptts. are of an interim nature and the Sub-Com-
mittee would, therefore, await further reports thereon. They hope
that the final replm would be furnished in these cases expeditiously.

*Printed in Vols. II—-IV o¢ this Report.

\ =
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1.6. A Ilist of recommendations of the Committee in respect of
‘which the notes/statements are still awaited is given in Appendix I,
From this Appendix it will be seen that notes/statements are outstand-
ins for long periods from the Ministries of Commerce, Defence, Home
Affairs, Information & Broadcasting and Department of Social Wel
fare.* The Sub-Committee desire that the submission of these notes
should not be delayed any further.

*Now dealt with by Ministry of Commerce,



REVIEW OF ACTION TAKEN BY GOVERNMENT ON
RECOMMENDATIONS MADE BY P.A.C. FROM TIME TO TIME

A. Civil Accounts
MINISTRY OF EDUCATION

Presentation of Audit Reports on the accounts of Central Universities
to Parliament

2.1. The question of presentation of Audit Reports on the
accounts of  Central Universities to Parliament has been long out-
standing before the Public Accounts Committee. The matter first
came up before the Committee of 1951-52 who concurred in a sug-
gestion of the then Comptroller and Auditor General that the Presi-
dent should cause these Reports to be presented to Parliament vide
para 36 of First Report (First Lok Sabha).

2.2. In para 85 of their 7th Report (First Lok Sabha), the Com-
mittee of 1952-53 observed as follows:

“The Committee do not in any way want to impair the
independence of the Universities. All that they are con-
cerned with is that Parliament should be informed more
precisely how the grants-in-aid paid to the Universities
are spent and that they are wisely used.”

Pursuant to this, the Committee of 1954-55 were assured by the
Ministry that early steps would be taken to make a statutory provi-
sion for submitting the Audit Reports on the Accounts of Central
Universities to Parliament (para 43 of 15th Report, First Lok Sabha).
The Committee of 1958-59 were further informed that even in antici-
pation of necessary provision in the relevant Statutes a decision had
been taken by the Ministry of Education in consultation with the
C. & A. G. to place the Audit Reports on the Accounts of the Central

Universities before Parliament (para 37-39, 18th Report, Second
Lok Sabha).

2.3. But the Committee of 1961-62 were informed by the Minis-
try of Education that for the following administrative reasons, Govern-
ment did not consider it advisable to present Audit Reports on the
accounts of the Central Universities to Parliament:—

(i) In order to preserve the financial autonomy of the Central
Universities, their financial affairs should not be made a
subject of Public controversy or an issue in party politics.

4
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(ii) The control over the Universities should be indirect and
consistent with their place in the national life.

2.4, The Committee (1961-62) did not share the Ministry’
apprehension that presentation of Audit Reports on the accounts oi
‘these Universities to Parliament might infringe their financial auto-
nomy or result in making their financial affairs a subject of public
.controversy (para 60 of 42nd Report—Second Lok Sabha).

2.5. In para 6 of the 26th Rzport (Third Lok Sabha) the P.A.C.
(1963-64) expressed concern over the inordinate delay in taking a
final decision in the matter and observed that the matter had not
been given the attention it deserved.

2.6. In QOctober, 1964 the Ministry of Education informed the
Committee that the entire grants to Central Universities are at present
being paid by the Uniyersity Grants Commission, the accounts of
which are audited by the Comptroller and Auditor General and the
Audit Report relating thereto is laid before Parliament. The Minis- -
try further stated that in terms of the provision contained in the Acts
of incorporation of the Central Universities their accounts, when
audited, are required to be published in the Gazette of India and
presented to the visitor alopg with the Audit Report, and that this
procedure gives the Government the necessary opportuaity for exer-
-cising such corrective and supervisory control over the affairs of these
Universities as is needed. The Public Accounts Committee have not
been satisfied with these explanations. In para 5 of their 40th Report
{1965-66), the Committee have observed:

“The Committee feel that the Parliament which vote the grants
has a right to know what corrective and supervisory
control has actually been exercised by the Government
in rectifying the financjal irregularities pointed out by
the C. & A.G. in his Audjt Reports. The Committee,
therefore, suggest that Government should present Audit
Reports on the accouats of the Central Universities to
Parliament as they have done in the case of Audit Reports
“pertaining to the Port Trusts of Bombay, Calcutta and
Madras, which are also autonomous bodies governed by

\ statutes.

The Committee are, therefore, of the opinion that in the
;’jnteres_x of Public accountability of the Uniyersities in
financial, as distinguished from academic matters, it is
necessary that their accounts along with a separate Audit
Report and Andit Certificates relating thereto ate also
presented to Parliament.” .

The reply of the Ministry is still awaited.

2.7. 'ﬂp Sub-Committee feel perturbed that the recommendagion
‘made by the Public Accounts Committee has not yet been implemented



even after a lapse of about 15 years. The Sub-Committee see no-
reason why there should be any hesitation in presenting the Audit
Reports on the accounts of the Central Universities_to Parliament as-
this step would in no way interfere with the academic freedom of the
Universitie:

MINISTRY OF FINANCE
(Deptt. of Economic Affairs)

Fixing of limits on the borrowing powers of Government by
Parliament,

2.8. The question of fixing limits by Parliament on the borrow-
ing powers of Government under Article 292 of the Constitution has
been engaging the attention of the Committee since the year 1962-63.
In para 15 of their 9th Report (1962-63), the Committee observed:

“The Committee feel that the existing manner of getting parlia--
mentary approval to the borrowing programme of
Government does not provide satisfactory opportunity of
an intelligent appraisal in Parliament of the issues involv-
ed, which would be afforded, if there were a specific
debate thereon. They understand that the practice:
established in the United Kingdom, Canada, Ceylon and
the United States of America was to obtain the approval
of the legislature either specifically before going to:
market for loans or to restrict the borrowing programme
to the limits prescribed by the legislature. The Com-
mittee, therefore, suggest that a study might be made of
the procedures followed in this regard in various demo-
cratic countries (as agreed to by the Secretary, Ministry
of Finance during evidence) so as to arrive at a method
of obtaining specific approval of Parliament to the bor-
rowing programmes that would suit the needs of our
developing economy.”

.2.9. The Committee reiterated the recommendation in para 7 of
their 22nd Report (Third Lok Sabha). The Ministry of Finance
submitted a note to the Committee of 1964-65 giving a brief account
of the. procedure of Parliamentary Control over Government borrow-
ing followed in the U.K., Canada, USA and Ceylon. The Ministry,
‘however, urged that the present arrangement in India did not detract
from Parliamentary Control over Government barrowing: and added’
that in the circumstances Government was satisfied . that no real
advantage would be secured by prescribing statutory limits on Govern-
ment borrowing. During evidence before the Committee, the Secre-
. tary, Department of Economic Affairs conceded that a proper system
+ 'in this regard could be worked out, but it would have to’take into

‘account certain variations. The law might have a ‘provision : that-
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temporary variations could be made subject to Parhamentary approval
by resolution as soon as the Parliament met again.

The Committee observed as follows:—

“The Committee can well appreciate the hesitancy and reluct--
ance on the part of the Finance Ministry in regard to fixing-
a limit by Parliament on public borrowing by Government; .
but the Committge would like to emphasize the healthy
principle enunciated in Article 292 of the Constitution.
The Committee feel that atleast a practical trial should be
given to this principle. This is a very important right of
Parliament and is being so exercised in other democratic
countries like UK., U.S.A., Canada and Ceylon. The
present procedure under which Parliamentary approval is-
taken for borrowing programmes as indicated in the Five
Year Plans and the annual budgets and for the expendi-
ture from the Consolidated Fund to which the loans are
credited, does not satisfy the constitutional requirements.
The Committee are reassured to know the opinion of the:
Secretary, Department of Economic Affairs that a proper
system of fixing a limit on Government borrowing could
be evolved but it would have to take into account certain
variations. The Committee feel that the law fixing such-
limits may have some scope for certain built-in flexibilities
subject to ex-post facto approval of Parliament. Further
these limits might be fixed for each Plan period so that
they can be reviewed once in five years. The Committee-
desire that this matter should be carefully examined.”

2.10. The Ministry in a note to the Committee have stated that
having regard to the fact that the provisions embodied in Article 292 of
the Constitution are permissive and not mandatory, Government are
still of the view that no real advantage would be secured by prescribing
statutory limits on Government borrowing.

2.11. During the course of evidence, the Committee (1964-65)
again enquired whether the Government had examined the position:
regarding fixing of a limit. The Ministry stated that the Government
still adhered to its view that not much purpose would be served in fixing
an overall limitation. The Ministry added that the matter, including
.the recommendation of the Committee had been put up to the Minister
“who had observed that the market borrowing. programme was iridicated
in the budget and that ought to suffice. The Secretary of the Ministry,
however, promised to re-submit the matter to the Minister. ~ A further-
note fl.rnished by the Ministry is enclosed as Appendlx IIT-A.

‘ 2.12. To- this note it has been stated.that Ho. real advantage would’
. : be secured by prescribing statutory limits on Government’s borrowings-



and that such limits if imposed, would naot pnly not result jp greater
<ontrol, but might on the other hand hamper the flexibility at present
.available

2.13. The Sub-Committee find it difficult to appreciate the stand
taken by Government on this issue. In view of the provisions con-
tained in Article 292 of the Constitution and the fact that such statu-
toryhnnsdom)noﬂnermunkmsandlhatthedebtottheGovem-

‘ment of India Iras heen steadily increasing, the Committee would like
10 re-jterate their earlier recommendations on this subject.

DEPARTMENT OF SoCIAL WELFARB

«Central Social Welfare Board—Transactions kept outside the Consoli-
dated Fund of India:

2.14. The financial transactions of the Central Welfare Board,
‘which does not have a separate legal existence as a statutory body or a
registered society, legally form part of the transactions of Government
and should be accounted for within the Consolidated Fund of India.
‘The traniactions of the Board have, however been kept outside the
Consolidated Fund. ‘The Mmlstry pf Edycation had informed the
Public Accounts Committee in 1959 that the status of the Board (which
was constituted by a Resolution of Government) was under considera-
tion. v ﬂ
2.15. During the course of evidence before the Committee ( 1962-
63), the Secretary, Ministry of Education, had stated that the budget
estimates of the Board figured as an mdepcndent sub-head in the
Demands of the Ministry, and were placed before Parliament for

approval every year, The Comptroller and Auditor General pointed
out that:-—

“since the Board had no legal entity, distinct from Govera-
ment, giving of grants to the Board was not only consti-
tutionally irregular but also fraught with risk jn cases of
defaylt. The Secretary, Ministry of Edycation, agreed
that the existing position was ‘amemalous’.”

2.16. The Committee of 1962-63 enquired why the Board was not
}i}ﬁccd on a statutory footing at the time of jts establishment in 1953.

e Secretary to the Ministry stated that as the need for the Board was
urgent, and it was to be the first organisation of its kind in the couatry,
it was decided to establish it on an experimental basls under a Resolu-
tion. Subsequently, the working of the Board was watched, and it
was decided to accord statutory status to the Board. The witness
admitted that there had been delay in bringing in the Bill for the pur-
pose. The reason for this was that before doing so, the legal position
had to be examined and the State Governments had also to be consulted.



The witness further added that a draft proposal had been prepared
and would be shortly placed before the Cabinet for approval.

2.17.. Subsequently, the Committee were informed by the Ministry
of Finance (Expenditure) that the Administrative Ministry, in consul-
tation with the Ministry of Finance had decided that the Central Social
Welfare lloard should be made a registered body.

2.18. The Committee at that time regretted that even though more
than 9 yezrs had elapsed since the Board had been set up, it was yet to
be placed on a statutory footing and desired that the question of placing-
the Board on a statutory footing should be pursued.

[Fara 25, Sl. No. 22, Appendix 1V, 8th -Report of P.A.C.
(1962-63) 3rd Lok Sabhal

2.19. The Committee of 1963-64 again considered this matter.
They wei e informed that:—

“There were certain legal and constitutional complications
arising in the way of implementing this suggestion. It was
felt that once the Board became a statutory body, it would
have to function with some rigidity and its scope of acti-
vities would also be. limited—it would then function large-
ly as a planning and supervisory organisation and its grant
giving functions might have to be curtailed.”

“On being asked whether the Board should not adhere to the
constitutional provisions, it was admitted by the Secretary,
Ministry of Education that a “Central Organisation should
only perform what it was competent to perform”. He
added that this suggestion would be kept in view at the
time of giving a final shape to the powers and functions
of the Board.”

The Committee’s observations and recommendations were as
follows:- .«

“The Committee regret to observe that even though more than
10 years have elapsed since the Board was set up, Govern-
ment have not been able to constitute the Board as a legal

. entity and lay down precisely the scope and functions of
this body, and in the meantime the Board has been allowed
to undertake projects which are “beyond the scope of the
resolution under which it was created”. Further, in the
opinion of the Committee the doubt and fears expressed
by the Ministry regarding the curtailment of functions of
the Central Social Welfare Board on its being placed on
a statutory footing do not appear to be well founded.
Already there are other statutory bodies, like the Khadi
& Village Industries Commission, the University Grants
Commission etc., which enjoy powers to give grants-in-aid .
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to private institutions. There should, therefore, be no
difficulty in the case of this organisation. The Committee,
therefore, reiterate their earlier recommendation contained
in para 25 of 8th Report (3rd Lok Sabha) and would urge
upon the Ministry to initiate legislation without further
delay to regularise the anomalous position arising from the
constitutionally irregular practice of giving grants to a
body without a legal personality and keeping the funds
outside the Consolidated Fund of India.”

[Para 37, Sl. No. 37, Appendix IV, 19th Report of P.A.C. (1963-
64) 3rd Lok Sabha]

-

2.20. Again the Committee of 1964-65 had to take up this matter
as their recommendation had not been implemented. That Committee
desired to know the present status of the Board:

“The representative of the Deptt. stated that it was an autono-
mous body for all practical purposes and at the same time
a part of Government. The Committee pointed out that
the following note had been received from the Ministry
as a result of the action taken on their earlier recommenda-
tion (vide para 37 of their Nineteenth Report, Third Lok
Sabha):— .

“The proposal to give statutory status to the Central Social
Welfare Board has been agreed to by the Ministry of
Education. Meanwhile, the Department of Social
Security has been established and the above proposal is
being given fresh consideration in the broader and ex-
panding context of social security.”

The witness stated that because of all the different views taken by
the Education Ministry at different times, it was thought expedient not
to rush to any immediate change but to keep the status quo for the
time being. On being pointed out by the Committee that it was wholly
unconstitutional to give grant to such a -body, the witness stated that
as regards difficulty of giving money to other institutions, the Ministry
of Law who were consulted had not raised any legal difficulty and they
were, therefore, taking some time to come to an ultimate decision. At
this the Committee drew the attention of the witness to the following
Government standing orders regarding grants-in-aid:—

“A grant-in-aid can be given only to a person or body which is

, independent of the Government. One Department of the
Gevernment cannot make a grant-in-aid to another Depart-
~ment.’ An organisation set up by Government Resolution

or an executive order does not have an independent juridi-

cal personality. It is only a limb of the ‘Government.
Government cannot give a grant to such an organisation.”
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The Committee of 1964-65 were perplexed to know that though
the proposal to give statutory status to the Board had been agreed to
by the Ministry of Education, this could not be implemented by the
Department of Social Security when the Board was placed under that
Department. The Committee were further surprised to learn that evea
the Ministry of Law who were consulted had not raised any legal diffi-
culty in giving money to the Central Social Welfare Board which has
no separate juridical personality. The Committee, however, reiterated
their earlier recommendation contained in para 37 of the 19th Report
(Third Lok Sabha) and desired that the Board which was set up more
than a decade before, should be placed on a statutory footing w1thout
further delay.”

[Para 58, Sl. No. 62, Appendix XI, 38th Report of P.A.C. (1964-
65) Third Lok Sabhal

_2.21. In a written note, the Committee of 1965-66 have been in-
formed that the question of the future of the Central Social Welfare
Board was still under consideration.

2.22. In the course of evidence on 5th February, 1966, the Com-
mittee were informed by the representative of the Department of Social
Welfare that the question of giving statutory status to the Board was
still under consideration. The question under consideration was as to
which shape was to be given to the Board. The Committee pointed
out that a period of 12 years, which has elapsed is extra-ordinarily a
long period within which all the questions relating to giving statutory
status to the Board should have been considered thoroughly and the
Board placed on sound footing. The Ministry of Law had also sug-
gested that some status should be accorded to the Central Social Wel-
fare Board. In spite of this the Department has not come to any con-
clusion so far. The Secretary of the Department stated:—

“I must frankly confess that we realise the gravity of the situa-
tion and whoever becomes the Minister in charge of this,
I am personally going to place before him the difficulty
caused by the lack of decision and also the very strong
' recommendations and views of the P.A.C.”

2.23. The Sub-Committee are constrained to observe that all pre-
vious recommendations of the Committee about gwmg statutory status
to the Board yet remain to be implemented. It is surprising that the
Board has been in existence for the last 12 years but no final decision
in this regard has been arrived at yet. What is more surprising is that
the Government has been advancing funds year after year to a body
without a legal entity which the Committee consider as irregular and
uncoastitutional. The Sub-Committee desire that this anomalous
Pposition should be remedied without further delay.
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MINISTRY OF WORKS, HOUSING AND URBAN DEVELOPMENT

Loss of Revenue due to defective planning of works—

2.24. The question of providing ancillary services along with the
construction of Government buildings through better coordinatiom
between Government/Local Authorities has been engaging the atten-
tion of the Committee since 1959.

.2.25. In para 40 of Central (Civil) Audit Report, 1959, it had
‘been reported that certain residential units built by the CPWD at a
station, remained vacant for long periods, owing to delay in the provi-
sion of ancillary services like (i) sanitary installations, and (ii) water
supply and electric supply arrangements. In some cases the buildings
were not handed over to the agency responsible for their allotment
even after the essential services had been provided. The ‘Audit Report
quoted three instances of such delays. In one case the buildings were
complete in all respects (including sanitary installations) by May, 1955
but were actually handed over to the authorities for occupation in
December, 1956 after 18 Months.

2.26. In para 89 of their 25th Report, the PAC (1959-60) had
urged upon the Ministry of W.H.S. to take proper steps to ensure better
coordination between CPWD and the Delhi Municipal Authorities
especially in the matter of ancillary services.

2.27. Again, in paras 65 and 66 of Central (Civil) Audit Report,
1960, cases involving delays in the provision of ancillary services im
the newly constructed residential buildings, resulting thereby an avoid-
able extra expenditure and loss of revenue to Government were
reported.

2.28. In para 195 of their 34th Report, the P.A.C. (1960-61) had
urged upon the Ministry to take appropriate steps to ensure better
coordination between the C.P.W.D. and the Municipal Authorities.
especially in the matter of providing ancillary services.

2.29. Again in para 48 of Central (Civil) Audit Report 1961, two
-cases involving delays in the provision of ancillary services in residen-

tial buildings which resulted in loss of revenue to Government were
reported.

2.30. In para 238 of their 42nd Report (1961-62) the Committee
‘were concerned to see such cases recurring year after year. The
Committee felt that even granting that a time lag between the construc-
tion of a building and the provision of other services was unavoidable,
by carefully planning and properly phasing the work of contractors,
the time lag could be effectively minimised. They desire that the

Ministry of Works, Housing and Supply should take syitable steps to
avoid the recurrence of such cases in future.
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2.31. The Committee were informed in evidence that at a meeting
held in 1960, a suggestion was made that a single agency like the
«C.P.W.D. should be entrusted with both the construction of buildings
and provision of ancillary services. The D.M.C. were agreeable to
this proposal provided they were given a grant in lieu thereof to cover
the loss of municipal taxes. The Committee had expressed regret to
observe that a decision was yet to be reached even though 2 years had
passed.

2.32. In para 40 of the Central (Civil) Audit Report, 1962, it was
reported that under the scheme of providing residential accommodation
to Industrial Workers at subsidised rates, construction of 1380 quarters
‘was completed in 1957. Due to delay of more than one year in
providing electric conenctions, defective boring of the tube-wells and
the omission to provide over head tanks, the allotment of quarters were
not completed till January, 1960. This resulied in a loss of rent to
the extent of about Rs. 3.43 lakhs.

2.33. The Committee of 1962-63 were informed in evidence that
a scheme was under examination of the Ministry according to which
the C.P.W.D. would carry out the work on behalf of the Municipal
<Committee/Corporation and the accounts would be settled subsequent-
ly. The Committee had then observed that no decision could be
reached in that matter even though more than 2 years had passed.
They had regretted the casual manner in which the matter was being
pursued by the Ministry.

2.34. The Committee also observed that the scheme was not
properly planned, otherwise with a small additional expenditure in the
first instance a loss of revenue to the extent of Rs. 3.43 lakhs would
have been avoided.

2.35. The Ministry of Works and Housing intimated in a note
subsequently that the question of Government taking up on themselves
the responsibility of providing all civic amenities at their own cost in
the Government colonies had been considered but due to administrative
-and other difficulties involved the proposal was dropped on the 27th
May, 1963. It has been added that the Ministry of Home Affairs were
requested on the 29th December, 1962 to impress upon the Municipal
“Corporation of Delhi to accept the procedure of the C.P.W.D. provid-
ing the services at their cost and later on recovering it from the local
body concerned but they had not done so and the matter was still
‘under consideration pending a decision regarding the payment of
property tax by the Central Government. The N.D.M.C. had already
accepted the principle.

2.36. In para 9 of 40th Report of P.A.C. (1964-65) the Committee
regretted to note that the Ministry of Home Affairs had not taken any
action on the suggestion of Ministry of Works and Housing since 29th
December, 1962 and the matter was still pending.
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* 2.37. The Committee urged the Ministry of Works and Housing
to take up the malfer further with the Ministry of Home Affairs to
arrive at 8 final decision imstead of allowing the matter to drag of
indefipitely. o ’

2.38. Again in para 66 of Audit Report 1964, it was reported
that 6480 quarters in R. K. Puram, New Delhi the construction of
some of which was completed in 1959, could not be allotted till 1962,
due to daley in providing ancillary services like water supply etc. This
delay had resulted in a loss of nearly Rs. 35.25 lakhs by way of rent
apart from the avoidable expenditure on account of house-rent
éﬁowancc paid to the staff who could not be allotted these quarters
in time.

2.39. In para 68 of their 39th Report of P.A.C. (1964-65) the
Committee regretted to observe that inspite of their observations made:
in para 89 of their 25th Report (1959-60) and para 238 of their 42nd
Report (1961-62) that the Ministry of Works and Housing should take
proper steps to ensure better coordinaion between C.P.W.D. and
D.M.C. especially in the matter of provision of ancillary services, this.
kind of lack of coordination between D.M.C. and C.P.W.D. year after
year was resulting in serious loss to the exchequer.

2.40. The Sub-Commiittee cannot help coming to the conclusion
that an important recommendation of the Committee, which would
have saved lakhs of rupees to the Public Exchequer, if implemented,
has not been given the consideration it deserves resulting in a continuous:
loss of revenue. It is indeed surprising that during such a long period
as 1959 to 1965 the Ministry of Works and Housing and Urban Deve-.
lopment have not yet succeeded in implementing a recommendation
which requiras proper and effective coordination between the C.P.W.D..
and the local authorities concerned (i.e. Municipalities, Corporation,
etc.) in respect of provision of ancillary services. That this coordina-
tion is yet to be achieved, does no credit to any of these organisations..

B. Defence Services Accounts
MINISTRY OF DEFENCE
Future set up of Canteen Stores Department

2.41. The question of future set up of the Canteen Stores Depart--
ment has been receiving the attention of the Public Accounts Committee:
since 1954-55. The financial transactions of the Canteen Stores
Department continue to be kept outside the Consolidated’ Fund of India
in contravention of the provisions of Article 266 of the Constitution.
The effect of this irregular procedure has been that the expenditure-
incurred on this Organisation and th= sums appropriated out of its:
profits for the purpose of welfare and amenities to troops from time-
to time has not been submitted to the vote of Parliament. The Com-
mittee of 1954-55 were informed that the-matter regarding the future:
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set up of the Organisation was under consideration (para 40 of 14ia
chort—]st Lok Sabha). ’

2.42. The -Committee of 1955-56 were informed that the draft
-preliminary bill had been prepared to place the Organisation on a
Statutory basis. [Serial No. 32 of Appendix I to 19th Report—1st Lok
Sabha.]

2.43. The Committee of 1957-58 were given to understand that
it was proposed to allow the Canteen Stores Department (India) to
function as at present and to finance it from the funds outside the
Consolidated Fund of India, but within the Public Account. The
‘Cemmittes expressed the view that the position would still be extremely
anomalous and they therefore, recommended that the question of
placing the Organisation on a Statutory basis as a Corporate body
under an Act of Parliament should be further considered (para 74 of
6th Report, 2nd Lok Sabha). -

2.44. The Committee of 1958-59 observed,

“The Committee agree with the suggestion made by the C. &
A. G. that such a Fund may be created with the approval
of Parliament, signified either by a token vote or by a
resolution, though not necessarily by statute. All expen-
diture out of the Canteen Stores Fund should be initially
treated as expenditure from the Consolidated Fund of
India by debiting it to Defence Services Estimates subject
to the normal process of voting and appropriatian by
Parliameni and subszquently transferred to the Canteen
Stores Fund by a dzduct entry. The Committee trust that
Government would expedite a decision on the future set-
up of the Canteen Stores Department which had been
pending their consideration for the last four years.”

(Paras 83 of 17th Report—2nd Lok Sabha).

2.45. The Committee were informed in 1962-63 and 1963-64,
Ahat the C. & A. G. had made the following two alternative suggestions:

“(i) The business of the Department should bs transferred to
\ a statutory corporation to be created by an Act of Par-
liament. This Act would pirovide for all the concessions
at present enjoyed by the Department. In such a case,
the accounts and estimates of the Deptt. would be
excludzd from the Public accounts and Consolidated Fund

of India.

(ii) A Canteen,Sthcs Fund should be created within the public
account of India with the approval of Parliament signified
by a token Vote and an appropriate omnibus entry for
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receipts and expenditure provided for in the Consolidated
Fund Account of India.”

(Para 42 of 4th Report and para 12 of 17th Report—3rd Lok
Sabha).

2.46. The Committee of 1963-64 were also informed that the
second suggestion of the C. & A. G. was accepted by the Ministry of
Defence but this was not however agreed to by the Ministry of Finance
who desired that the receipts and expenditure of the Department should
be completely within the Consolidated Fund. As this would have
subjected the entire expenditure of this Department (including the
disposal of profits) to the vote of Parliament, the Ministry of Defence
could not agree with this. Fhe Public Accounts Committee observed:

“. . . While the Committee appreciate the Ministry’s desire
that the benefits all along enjoyed by the Servicemen
should not be curtailed, they cannot reconcile themselves
to the continuance of this irregularity any longer. The
Committee desire the Ministry of Defence to further dis-
cuss the matter with the Comptroller and Auditor General

and Finance with a view to evolving a satisfactory solution
of the matter.”

(Para 12 of 17th Report—3rd Lok Sabha).

2.47. The Committee of 1964-65 were informed that when the
budgetary arrangements for the setting up of Canteen Stores Depart-
ment within the Public Accounts of India were discussed with the
Ministry of Finance they pointed out:—

“(a) All the transactions of the Canteen Stores Department
should be exhibited under a major head within the Conso-
lidated Fund of India.

. (b) The surplus of income over expenditure of the organisa-
tion should remain as part of the Government balances
and in respect of grants to be made to the Welfare
organisations, a separate vote of the Parliament should
be obtained under the Expenditure Head of the Canteen
Stores Department. It would not be correct to build up
any investment account by utilising the disposable surplus
income for purchase of securities since Government does
not normally invest its balances in its own securities.”

2.48. The Ministry of Defence however argued that under the
procedure suggested the profits earned by the undertaking and the
grants given to the Welfare Organisation would not be related to each
other with the result that the incentive which is there.at present for
running the Department on sound commercial principles may be
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affected to some extent. If the automatic availability of the surplus
of the income over the expenditure of the Department for being given
as grants to the Welfare Organisations is taken away the Ministry
apprehended that is every chance of the Defence Services getting
dissatisfied.

2.49. The Committee observed as follows:

“The Committee appreciate the anxiety of the Ministry of
Defence not to curtail any of the facilities enjoyed by the
Welfare Organisations and agree with them in this
respect. All that they are anxious to ensure is that the
constitutional irregularity in keeping the financial trans-
actions of the Canteen Stores Department outside the
Consolidated Fund of India should be rectified. This
can be easily done by adopting the procedure suggested
by the Ministry of Finance. The difficulties pointed out
by the Ministry of Defence can be overcome by estab-
lishing a convention to be followed by suitable orders
that the entire profits earned by the Canteen Stores Depart-
ment in any year should be given as a grant to Defence
Welfare Organisations in the following year, in conson-
ance with the existing practice. Government may
implement this suggestion at an appropriate time.”

{S. No. 9, Appendix III to 40th Report (Third Lok Sabha].

2.50. The Committee of 1965-66 have been informed that their
suggestion will be examined at an appropriate time in consultation
with the Ministry of Finance and the Comptroller and Auditor
General, and a further note indicating the final action taken in the
matter will be submitted in due course.

2.51. The Sub-Committee desire that this matter should be finalised
early, as the constitutional irregularity in keeping the financial transac-
tions of Canteen Stores Department outside the Consolidated Fund
have been continued for several years.

2.52. The above cases indicate that there are instances where the
recommendations of the Committee, though they were reiterated more
than once, are not accepted by the Ministry concerned. The Minis-
tries indicate the reasons why they are not in a position to implement
the recommendations fully. Where the Committee consider these
reasons as convincing they do not pursue the matter further. In some
cases, however, after taking into consideration the reasons advanced
by the Ministry, the Committee reiterate their earlier recommendation.
The Sub-Committee desire that a healthy convention should be deve-
loped whereby if there is any difficulty in implementing a recom-
mendation reiterated by the Committee, the matter should be submitted
to the Cabinet and its decision, communicated to the Committee.
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SELECTED CASES RELATING TO ACTION TAKEN ON THE
RECOMMENDATIONS QF P.A.C. CONTAINED IN THEIR
REPORTS OF 1964-65.

(A) Civil Accounts

MINISTRY OF COMMERCE

~

(Tea Board)
Labour Welfare Activities—Para 26 of 19th Report (3rd Lok Sabha)

-3.1. In para 26 of the 19th Report (3rd Lok Sabha), the Com-
mittee had desired that a copy of the rules framed under section 10(3)
of the Tea Act, 1963, might be furnished to them.

3.2. In their reply, the Ministry of Commerce have stated that ‘at
one stage it was thought that it might be necessary for the Central
Government to frame rules .for the purpose. This matter has been
examined in consultation with the Ministry of Labour and Employ-
ment and they have formulated welfare schemes and framed rules for
the grant of educational stipends. They have further stated that a
large number of the beneficiaries at the moment are dependants of the
. office staif and _other staff rather than the dependants of workers. It
will be the endeavour of the Central Government to see that the Tea
Board’s current welfare schemes are more labour-oriented than at
present. In the circumstances, the Central Government do not
consider it necessary to frame another set of rules for the utilisation
of funds earmarked for labour welfare in tea gardens.

3.3. As Section 10(3) of the Tea Act, 1953, provides that the
“Tea Board shall perform its functions under this section in accordance
with and subject to such rules as may be made by the Central Govern-
ment”, the Sub-Committe: feel that in addition to the rules framed for
the grant of cducational stipends Government should also frame rules
in respect of the functions of the Tea Board as envisaged under Sectior
10 of the Act. ibid.

-18 G
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i of Food & Agriculture and Commanity Development aad
Ministry of Food & Agricuie o dion

(Deptt. of Food)

$cheme for the purchase of Foodgrains—S. No. 29(i) of Appendix
" XVI—para 32 of 20th Report of P.A.C. (Third Lok Sabha).

3.4. In para 32 of the 20th Report (Third Lok Sabha), the Com-
mittee had desired that arrears in regard to the investigation of cases
for transit and storage losses should be cleared early and steps should
be taken to reduce the losses in storage and distribution to the
minimum.

3.5. The Sub-Committee find that out of 14,185 items of transit
josses and 1096 items of storage losses pertaining to the pzriod upto
31st March, 1962, the number of cases pending regularisation on 15th
May, 1965 were—1263 items for transit losses and 280 items for
storage losses. The Sub-Committee while appreciating the progress
made in the matter would suggest that the tempo of work should be
accelerated and all the pending cases be regularised at an early date.
They would also like to be informed of the fimal outcome of the regu-
larisation i.e., the quantum of loss suffered together with the cost involv-
ed in all these cases.

3.6. The importance of avoiding losses in storage and transit of
foodgrains cannot be over-emphasized, even in normal times; the ques-
tion assumes great urgency due to the present spell of the shortage of
foodgrains. The Sub-Committee are, therefore glad to note that steps
have been taken to minimise losszs in storage transit and distribution.
They would like to watch the results achieved through future Audit
Reports. '

3.7. The Sub-Committee, however. find that “the weights recorded
on the weight bridges of ports and those recorded at the godowns are
by different methods and on different scales. So long as machines are
different or different modes of weighment are adopted, variations in
weights are bound to occur.” While the Government have decided to
instal lorry weigh-bridges at major depots, the Sub-Committee feel that
this alone will not solve th> problem completely. They therefore, sug-
gest that a departmental Committee should b= appointed to go into the
question of introducing vniform method of weighment from the point
of delivery at the port to the storage depots.

MINISTRY OF IRON & STEEL

Irregularities in respect of contracts placed with a firm—Para 90 of
8th Report of P.A.C. (Third Lok Sabha)

. 3.8, In para 64(A) of th= Central (Civil) Audit Report, 1962, it
had reported that out of 10,085 tons of imported steel to be supplied
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by November, 1955 the firm supplied ‘only 4024 ‘tons by September,
1958 and failed to supply the balance. ‘A recovery of Rs. 1.50 lakhs
representing the difference between the controlled price actually charged
by the firm from the indentor and the landed cost (which was lower)
was forgone by treating the supply as one made outside the contract
which was cancelled in February, 1961 i.e. two and a half years after
the part supply was made.

3.9. In para 90 of their 8th Report, the Public Accounts Committee
(1962-63) had expressed surprise at the manner in which the steel
organisation had acted in this case. They failed to understand why the
part supply was treated as “one outside the contract” and the recovery
of surcharge of Rs. 1.50 lakhs payable by the firm under the terms of
contract forgone. They had also desired that belated liquidated
damages of Rs. 23.49 lakhs preferred against the firm should be
recovered by making vigorous efforts,

3.10. The Sub-Committee learn from a note submitted by the¢
Ministry in June, 1965 that the firm had refuted the claim of Rs. 1.50
lakhs on the ground that the material supplied had been imported from
China and the then freight rates from the Chinese port were very high,
but they did not produce the relevant shipping invoices prescribed in
the Public Notice of April, 1952 wherefrom to verify this statement.
It is further stated in the note, that legal opinion as to the remedy
available to Government for the nonpresentation of the documents was
being taken. The recovery of the amount of Rs. 23.49 lakhs also
remains pending.

3.11. The Sub-Committee deprecate the way in which these matters
have been pursued by Governmeni. They would urge that effective
steps should be taken to pursue these cases to ensure speedy settlement.

MINISTRY OF WORKS, HOUSING AND URBAN DEVELOPMENT

Chief Technical Examiner’s Organisation, S. No. 83 (para 211) of
Appendix IV to 34th Report (2nd Lok Sobha)—S. No. 110
(para 250) of Appendix I to 42 Report (2nd Lok Sabha)-S.
No. 63 (para 66) of Appendix XXXVII to 39th Report (3rd
Lok Sabha).

3.12. In para 211 of their 34th Report (2nd Lok Sabha) and para
250 of their 42nd Report (Second Lok Sabha) the P.A.C. had desired
that the C.T.E. should present the results of inspections carried out by
him in such a manner as would enable the Committee to come to some
-conclusions about the working of the C.P.W.D. and to know whether
the C.T.E. which was set up at their instance, was functioning on right
lines. They desired that these suggestions should be implemented
‘without further delay. '

3.13. The Public Accounts Committee (1964-65) had considered
the activities of the C.T.E. Organisation. During the course of
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evidence the Committee desired to be furnished with a note on the
action taken on the recommendations of the P.A.C. contained in their
34th Report (Second Lok Sabha) and 42nd Report (2nd Lok _Sabha)
indicating the difficulties, if any, experienced by C.T.E. in giving the
report on the lines suggested by the Committee. The Committee also
desired that the Ministry might devise a form which would give a more
realistic picture, of the functioning of the C.P.W.D.

3.14. The Ministry have intimated in a note subsequently that:—

“At present the following particulars are inter aliagiven in the
Chief Technical Examiner’s Report:

(1) The number of new works taken up for examination
during a particular Report period; and the percentage
of cases commented upon.

(2) Amount of overpayments detected by the Chief Techni-
cal Examiner’s Organisation.

(3) Important cases of irregularities noticed by the Organi-
sation. '

(4) Cases referred to vigilance for examining the disciplinary
aspect.

The observations made by the organisation include all types of
irregularities and lapses noticed—whether minor or major.

For determining the degree of seriousness of a case, a num-

ber of factors have to be considered viz. nature and extent

of defects noticed in the work, whether defects/irregu-
larities/lapses as observed were, prima facie. due to
bonafide mistakes, errors of judgment or malafide inten-
tions, financial implications of the defects/irregularities/
lapses observed etc. Further, works are examined at
various stages of progress and in a work on which only
minor observations were made at one stage, major defects/
irregularities/lapses might be detected at a later stage and,

on the other hand, a case in which major observations
were made at one stage, might be satisfactorily explained

. by the Department with consequent minimisation of the
0 seriousness of the case. Thus, all the data given in the
Reports, which include, apart from statistics of cases
examined and commented upon, amounts of overpayments
detected, specific important cases of irregularities and
number of cases referred to Vigilance for disciplinary
action, when comsidered collectively, can provide some
criteria for forming an opinion about the working of the
C.P.W.D. Like any other system of audit, uiility of the
organisation lies primarily in the preventive and prophi-
lactic influence exercised by the concurrent technical
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audit conducted by it on the working of the Central
P.W.D. which cannot be assessed in terms of figures.

However, with a view to giving some indication of the quantum
of works examined by the organisation, it is proposed to
state in future reports the total contract amount of the
works taken -up for examination during a particular Report
period along with the number of site inspections carried
out. This data will also be subject to certain limitations
as the works examined in a particular periods are also
examined during subsequent Report periods, but such
works are not included in more than one Report.

For the purpose of comparison, the organisation proposes to
give the number and contract amount of new works taken
up by the Central P.W.D. during the Report period.
Though, because of certain time lag between the com-
mencement of work and its technical examination this
comparison will not be very realistic, it will give some idea
of the relation between the number and value of works
taken up for examination by the organisation and total
number and value of works executed by the Central
P.W.D. Similar statistics regarding scrutiny of final bills,
contracts and muster rolls will also be given. The present
practice of indicating the figures in regard to the items
of works bills contracts and muster rolls observed upon,
would be given up.

The organisation could also indicate the amount and percen-
tage of overpayments due to serious irregularities or gross
neglect so that some opinion could be formed about the
working of the Central P.W.D.

If the Public Accounts Committee approves the above-men-
tioned procedure, it will be followed in future.”

3.16. The Sub-Committee feel that the suggestions made by the
Ministry should be given a fair trial and the results watched. They
also desire that in addition to the suggestions made, the Ministry should
give any other data which will be useful for assessment of the working
of the C.P.W.D. and the functioning of the C.T.E. on right lines.

MINISTRY OF WORKS, HOUSING & URBAN DEVELOPMENT
(Delhi Development Authority)
(1) S. No. 1 (Para 4) of Appendix to 18th Report (3rd Lok Sabha)

3.17. The Committee of 1963-64 while commencing on the admi-
nistrative expcndnure under the General Development Account of
D.D.A. during 1961-62 had observed as follpws:—

“The Committee. are not convinced of the explanation for such
high expenditure (Rs. 2.65 lakhs) on administration under _
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.the General Development Account. The Book value of
the land left with the Authority at the end of 1961-62 was
only Rs. 8.51 lakhs. Moreover, it was stated in evidence
that the Authority would not now acquire any land on its
own under the General Development Account. If so, the
work that was being done hitherto (including the work
relating to the preparation of the Master Plan) under this
Account would shrink further, The Committee, there-
fore, feel that there is ample scope for economy in staff
under this Account.”

3.18. In a written note submitted to the Committee showing action
taken by the Ministry of Health, it has been stated that:

“The expenditure of Rs. 2.65 lakhs, as pointed out by the
PAC, on the cost of administration under the General
Development Account includes the expenditure incurred
on the administration and management of land which has
been developed and leased out and from which approxi-
mately a sum of Rs. 2 lakhs per anfium is realised on
account of ground rent. The value of such developed
land and already leased out property will be over 14 crores
of rupees. The figure of Rs. 2.65 lakhs also includes the
expenditure of Rs. 85,000/- incurred in connection with
the preparation of the Master Plan for Delhi. Therefore,
this expenditure of Rs. 2.65 lakhs is not wholly related to
the management of undisposed land valuing Rs. 8.51
lakhs.”

3.19. It has further been stated in the note that although the
Authority may not require any land hereafter, but they have since
undertaken ten pilot projects for construction of houses for disposal on
hire-purchase-cum-life insurance basis and once this scheme got in
full swing the ratio of cost of administration and management to the
‘tjotal transactions on account of income and expenditure would go

own.

3.20. It has also been stated in the note that most of the work
on the preparation of zonal plans stﬂl remams to be done.

3:21. In order however to economise on its expenditure the D. D. A.
had decided to streamline the existing procedure and methods of work
in its office. An Officer trained in O. & M. has since been appointed
from 4-6-65 for a period of 3 to 4 months. Government will review
the position on receipt of the Report from-the officer.

3.22. The Audit has pointed out that the average realisation on
account of ground rent during 1961 -62 to 1963-64 was Rs. 1.50 lakhs
only and not Rs. 2 lakhs ds stated in the note. The expenditure in-.
curred during 1961-62 amounted to Rs. 1.80 lakhs. The expenditure..
was thus more than the average realisation. The Audit has further
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stated that the work relating to the preparation of the Master Plan and
revision to the Plan when considered necessary has been entrusted to
the Town and country Planning Organisation and D. D. A. is only
responsible for processing the draft master plan and draft zonal deve-
lopment plan and its final submission to the Government.

3.23. It has however been contended by the Government that the
realisation each year was not less than Rs. 2 lakhs. With regard to
the work relationg to the master plan and zonal plan, it has been
claimed that considerable work is still being done by the D. D. A.

3.24. The Sub-Committee feel that the administrative expenditure
of the D. D. A. needs to be curtailed and they are not convinced by
the arugments advanced in this matter. They would, however, like to
be informed of the economy effected in the administration on the Report
of the O. & M. Officer.

Action taken on 34th Report of P.A.C. (3rd Lok Sabha)

- 3.25. In their 34th Report pertaining to grants, loans, contracts
and facilities given by the Central Government Ministries/Depart-
ments to Bharat Sevak Samaj, the Committee had made 63 recom-
mendations to the various Ministries/Departments. In this connec-
tion, a memorandum was received from the Bharat Sevak Samaj
containing replies to the observations made by the Committee in their
34th Report. As the observations/recommendations of the Com-
mittee in their Report were meant to be implemented by the Minis-
tries/ Departments concerned, the Committee had decided to consider
this memorandum along with the replies from the Ministries/Depart-
ments concerned. A statement indicating the final replies received
from the Ministries/Departments concerned is given in Appendix III.
From this statement it will be seen that only a small percentage of
final replies have been received though more than one year has passed -
since the Report was presented to the House.

3.26. The Sub-Committee therefore decided to keep the matter
pending till all the replies are received from the Ministries/ Départments
concerned. They would urge that the replies on all the outstanding
recommendations may be expedited.

(B) Defence Services Accounts
MINISTRY OF DEFENCE

Delay in establishing electropolishing facilities (para 33 of the 33rd
Report—3rd Lok Sabha)

3.27. The Pablic Accounts Committee in para 33 of their 33rd
Reéport (3rd Lok Sabha) have commented on the delay in establish-

ing electropolishing facilities which resulted in the heavy accumulation
of turbine blades. '
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3.28. The Committee of 1964-65 were informed in a written
note that the rectifier was received at the Repair and Maintenance
Depot in October, 1963 and installed there immedlau_zly (para 33
of 33rd Report, 3rd Lok Sabha). In a note now furnished pursuant
to their recommendation, the Ministry of Defence have stated that
the reply given to the Committee earlier in a written note that .the
rectifier has already been installed was not correct. The position
however, was that in January, 1964 in reply to a query from Air
Headquarters, the Air Force Station, Kanpur had replied that there
no hold up in the electropolishing of turbine blades. Air Headquarters
had assumed that the rectifier was installed and the Government was
informed accordingly. The same information was incorporated in the
Ministry’s note in reply to PAC’s query. Subsequently, the position
was again checked up at the instance of audit and it was found that
the rectifier was not installed. The rectifier had been temporarily ins-
talled since March, 1965 and was now being used for electropolish-
ing of turbine blades.

3.29. The Sub-Committee are constrained to observe that due care
was not exercised in replying to their query and an incorrect informa-
tion was furnished to them. They trust that the Ministries would exer-
cise proper care in preparing all notes to be submitted to the Committee.

Provision of a Railway halt near Pawai Colony (Para 48 of 33rd
Report—3rd Lok Sabha)

3.30. The Public Accounts Committee in para 48 of their 33rd
Report (3rd Lok Sabha) had stated that the dockyard workers expe-
rienced considerable difficulty in the absence of a Railway halt near
the colony. They had, therefore, suggested that the feasibility of
providing a suitable train stoppage near the colony may be examined
in consultation with the Ministry of Railways.

3.31. The Ministry have now stated that the matter had been
examined in consultation with the Ministry of Railways (Railway
Board) on a number of occasions both at the Secretariat and the
Ministerial level. As late as 2nd September, 1964, the Chairman,
Railway Board regretted his inability to agree to the proposal to
open a new suburban Railway Station at Pawai on financial conside-
rations. In view of this it was proposed to drop the matter.

3.32. The Sub-Committee regret to observe that their recommen-
dgtion which was given in February, 1965 has not been considered
- with due attention by the Ministry of Defence. It appears from the note
-~ that the- matter was not taken up with the Railways after the recom-
mmendatlmon m:tfte?e Comtl::i;tiee.M The preper .ceurse would have been to
; again e Mi y of Railwa way Board) f
further consideration. taistry TS (Rultway ) for
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Proceedings of the Ninety-third sitting of the Public Accounts Com-
mittee held on Thursday, the 21st April, 1966

The Committee sat from 16.05 to 16.30 hrs.

PRESENT
Shri R. R. Morarka—Chairman

MEMBERS

. Shri Ram Dhani Das
. Shri Cherian J. Kappen
. Shri V. C. Parashar
. Shri Surendra Pal Singh
6. Shri M. P. Bhargava
. Shri Chandra Shekhar
. Shri Ram Sahai
. Shri Atal Bihari Vajpayee
Shri P. N. Bhandari—Addl. Dy. Comptroller & Auditor
General

Shri R. K. Khanna—Addl. Dy. Comptroller & Auditor
General

Shri D. D. Dhingra-4.G.C.W. & M.

[

w» & W

O 00 3

SECRETARIAT

Shri H. N. Trivedi—Deputy Secretary
Shri R. M. Bhargava—Under Secretary

2. The Committee considered and adopted the following draft
reports witll certain modifications here and there:—

(i) SOth Report on Export Promotion Schemes and the allied
matters with reference to para 88 of the Audit Report
(Civil) on Revenue Receipts, 1965.

(ii) S1st Report of P.A.C. on paras 7 and 8 of Audit Report
(Defence Services), 19685.

(iii) 52nd Report on the Action taken by Government on the
recommendations of the P.A.C. contained in their 27th,
28th, 29th, 31st, 33rd, 34th,35th, 36th, 38th, 39th and
40th Reports (Third Lok Sabha) relating to Civil,

29
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Defence, Finance Accounts and Revenue Receipts as
well as a review of action taken by Government on
recommendations made by the Committee from time to
S .. time. . mor o -
The Committée also authorised the Chairman, P.A.C. to make
further mimor changes in the Reports as might be deemed
necessary.

3. The Committee authorised the Chairman, P.A.C., Shri Surendra
Pal Singh to present the 56th Report to Lok Sabha. They also
authorised Shri Atal Bihari Vajpayee/Shri Chandra Shekhar to lay
the Report on the Table of Rajya Sabha.

4. The Committee authorised the Chairman, P.A.C./Shri V. C.
Parashar to present the 51st Report to Lok Sabha. .They alsa autho-
rised Shri M. P. Bhargava/Shri Ram Sahzu to lay the Report on the
Table of Rajya Sabha.

5. The Committee authorised the mean P A.C./Shri Ram
Dhani Das to present the 52nd Report tp Lok Sabha. They also
authorised Shri M. P. Bhargava/Shri Atal Blhan Va;payee to lay
the Report on the Table of Rajya Sabha. +

The Committee then adjourned:






APPENDIX I

(Vide Para 1.5 of Report)

Replies received from the Ministries| Departments in respect of the recom-
mendations which are of an interim nature

Para No. Of P.A.C. Reports Serial No. Ministry/Department

concerned
1 2 3
CIVIL ACCOUNTS

35th Report—Appendix XII

Para No. 17 . . 16 Commerce.
20th Report—Appendix XVI

Para No. 1 1 External Affairs.

Para No. 20 17 Do.
26th Report—Appendix II

Para No. 4 . 3 Do.
31st Report—Appendix XVIII

Para No. 6 (i) . 4  Finance.
39th Report—Appendix XXVII

Para No. 15 . 12 Do.

Para No. 19 16 Do.
23rd Report—Appendix  III )

Para No. 154 . 138  Food, Agriculture, Comm unit

Development & Co-opera-
\ ton. - }
(Deptt. of Agriculture)

26th Report—Appendix 1I

Para No. 10 . . 9 Do.
3sth Report—Appendix . XII

Para No. 28 . . . 26 Do.

" Do.

Para No. 29

27

33



34

I

39th Report: —Appendix XXVII
Para No. 84 .

8th Report—-Appendix IV
Para No. 54
Para No. 57

20th Report-—Appendix XVI .
Para No. 32 .

3sth Repon--Appendxx X1
Para No. 35
Para No. 40
Para No. 43
Para No. 45

20th Report —Appendix XVI
Para No. 39 .

3sth Repoxt—Appendxx XII
Para No. 47 .
Para No. 58
Para No. 59
Para No. 60
Para No. 64

2oth Report—Appendix XVI
Para No. 47 .

36th Report—Appendix XVII
Para No. 4

3sth Report—Appendix XII °
Para No. 74
Para,No 79

8th Report—Appendix IV
Para No. 71 . . "

2oth Report—Appendix XVI
Para No. 53

81

SI

29

38
41
43

.37

45
56
57
58
62

45

77

S1

 Food, Agriculture, Communify

Development & Co-operation
(Dept.-of Agriculture)

(Deptt. of Food)

(Deptt. of Food).

Health

vyy

Do.

Home Affairs

Do.

Industry
Do.

Information & Broadcasting.
v . 1 4

Do.




8th Reporx-—Appendm IV

Para No 94 (i') L. or Iron & SteeI
12th Report -—Appendlx 1
Para No. 6 . . . 6 Do.
8th Report—Appendix = IV
Para No. 121 . . 18 Labour & Employment .amd
Rehabilitaton (Deptt..  of
] Rchablhtatnon) ’
Para No. 12§ . To122 Do.
24th Report—Appendix III
Para No. 63 . -. B 63 Do.
Para No. 66 . . 66 Do.
39th Report—Appendix XXVII . )
Para No. 28 . . 25 Do. T
23rd Report—Appendix LT ._ v N
Para No. 145 . . . 131 Petroleum & Chemicals.
Para No. 149 . . . 133 * De. ’
7th Report—Appendix  IIT
Para No. 59 . .« . ‘52 Deptt. of Social Welfare.
Para No. 63 . . ‘56 Do.
19th chort—Appeudxx Iy .
Para No. 44 . . 44 Do.
2oth Report—Appendix XVI . _
Para No. 58 . . . - 66 Do.
38th Report—Appendix XI
Para No. s8 . .. 62 Do.
8th Repert—Appendix IV ,
Para No. 109 . 106 Works, Housing & Urban
Development. :
Para .Np.,x,13 ¢ g g 11O Do. 3

Para No. 114 . . . A § ¢ ¢ Do.
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I 2 3
26th Report—Appendix II _ L
Para No. 4—Item No. s. 3 Works, Housing &
(Para 239 of 42nd Report & Urban ‘Development.
S. No. 141 of Appendix II to ‘ .
12th Report 1962-63). ‘
24th Report—Appendix III
Para No. 29 . . 29 Do.
Para No. 29 (&) . - 29(I) Deo.
Para No. 34 . . 34 Do.
Para No. 38 38 Do.
Para No. 41 41 Do.
Para No. 42 42 Deo.
Para No. 44 44 Do.
Para No. 50 5o Do.
Para No. 53 53 Do.
39th Report—Appendix XVIII
Para No. 53 . ° . 56 Do.
Para No. 54 . . 57 Do.
40th  Report—Appendix III
Para No. 9 . 8 Do.

FINANCE ACCOUNTS

gth Report —Appendix V
Para No. 17 . ..
Para No. 14

I5
12

Finance.

Do.

DEFENCE SERVICES ACCOUNTS

4rth Report—Appendix 11

" Para No. 7

11th Report—Appendix III
Para No. 13

17th Report—Appendix VII
Para No. 10 .
Para No:. 21 .
Para No: 22

9

II

o

Defence.
Defence.

Defence

Do.
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I 2 3

26th Report—Appendix I1

Para No. 28 . . . 27 - Defence.
Para No. 30 . . . 29
33rd Report—Appendix XX¢

Para No. 15 (8i) . . . 14 Defence.
Para No. 18 . .. . 17

Para No. 21 . . 20

Para No. 29 . . .o 28

Para No. 32 . . . 31,

Para No. 36 . . . 35

Para No. 37 . . . 36

Para No. 38 . . . 37

Para No. 42 . . . 41

Para No. 66 . . . 66

Para No. 73 . . - 73




List of Recommendations of the Committee in respect of which the notes
are still awaited '

APPENDIX II

(Vide Paras 1 -2 aid 1 -6 Report)

Para No. of P.A.C. .Repo.rt Serial No. MinistryfDepartment cmi@emed

CIVIL ACCOUNTS

29th Report—Appendix XVIII

Para No.

Para No.

Para No
Para No.

Para No.
Para No.

7th Report—Appendix 111
Para No.
19th Report—Appendix V
Para No.

Para No.
Para No.

Para No.
Para No.
Para No.

Para No.

Para No.
Para No.
Para No.

35th Report—Appendix XI1

Para No.
Para No.
Para No.
Para No.

I
2
4
5
6
7

72

14
I5
16
17
18
19
20
21
22
27

HW N -

I Cabinet Sectt.

Statistics).

2
4
5
6

7

65 Commerce.

15
16
17
18
I9
20
21
22

27

Do.

H W N

4

(Depre.

of

o~ e



Para No. of P.A:C. Report Serial No. Ministry/Deptt. concerned
Para No. s- 5 Commerce.
Para No. 6 . . 6
ara No. 7 7
Para No. 8
Para No. 9 . 9
Para No. 10 . I0
Para No. 11 . . 11

24th Report—Appendix 111
Para No. 14 . . 14 Education.

29th Report-—Appendix XVIII
Para No. 11 . 11 Education.
Para No. 12 . 12
Para No. 13 . 13
Para No. 14 ' 14
Para No. 16 . 16
Para No. 24 . . . 24
Para No. 25 . . . 25
Para No. 29 (i) . . . 29
Para No. 32 . . . 32
Para No. 33 . . . 33
Para No. 36 . . . 35()

Para No. 37 . . . 36

Para No. 38 . . . 37

Para No. 40 . . . 39

Para No. 41 . . . 40

Para No. 42 . . 41

Para No. 43 . . . 42

Para No. 44 . . . 43

Para No. 45 . . . 44

Para No. 46 . . . 4s

Para No. s1 . . . 50(s)

Para No. 59 . . . s8 -
Para No. 67 . C 66 N

Para No. 68 . S 67

T
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Para No. of P.A.C. Repott .-

Serial No. Ministry/Deptt. concerned-

40th Report —Appendix 111
Para No. §

20th Report-—Appendix XVI

Para No. 18
Para No. 129 (i).

29th Report—Appendix XVIII

Para No. 71
Para No. 72
Para No. 73
Para No. 7.4
Para No. 75

25th Report—Appendix I

Para No. 12
Para No. 16

26th Report—Appendix 11

Para No. 19
Para No. 21t

39th Report —Appendix XXVII
Para No. 20
35th Report—Appendix XI11

Para No. 37
Para No. 46

20th Report—Appendix XVI
Para No. 34

39th Repori—Appendix XXVII
Para No. 9 CL

4 Education.

15- External Affairs.
126 of 8th Report—App. IV—Finance.

70 External Affairs.

71
72
73
74

8 Finance.

12
18 Do.
20 "Do.
17 Do.
35 Food.
4
32 Do.
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Para No. of P.A.C. Report Serial No.- Ministry/Deptt. cencerned.

29th Report—Appendix XVIII

Para No. 10 10 Community Development.

35th Report—Appendi. XII
Para No. 53

st Health.
8th Report—Appendix IV
Para No. 69 66 Home Affairs.
26th Report—Appendix 11
Para No. 13 12 Do.
35 Report—Appendix XIT
Para No. 70 68 Do.
"Para No. 71 69
‘Para No. 72 70
‘Para No. 73 71
31 Report—Appendix XVIII
Para No. 6(iv) 6 Do.
:26th Report—Appendix 11
Para No. 23 . 22 Industry.
31st Report—Appendix XVIII.
Para No. 6(%) . . 3 Do
39th Report Appendix XXVII
"Para No. 83 8o Do.

23rd Report—Appendix 111

Para No. 157 141 Information & Broadcasting

38th Report—Appendix X1

Para 12

-

13 Do.
Para 13 14

Para 14 . . . 15

Para 15 . . . 16

Para 16

17
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Para No. of P.A.C. Report Serial No.  Ministry/Deptt. concerned

Para 17 . . . 18 Information and Broadcasting
Para 18 . . . 19

Para 19 . . . 20

Para 20 . . . 21

Para 21 . . . 22

Para 22 . . . 23

Para 23 . . . 24

Para 24 . . 25

Para 25 . o 26

Para 26 . . . 27

Para 27 . . . 28

Para 27 .. . 29

12th Repori—Appendsx I

Para s5(#) . . 5 Iron & Steel.
39th Repori—Appendix XXVII

Para 34 . . . 31 Do.

Para 35 . . . 32

Para 36 . . . 33

Para 37 - 34

Para 38 . . . 35

Para 39 . . . 36

Para 40 . . . 37

Para 41 . . 38

Para 42 . . . 39

Para 43 . . . 40

Para 44 . . . 41

Para 45 . . 42

Para 46 . . . 43

39th Report—Appendix XXV II

Para 13 . . . 10 Mines & Metals
Para 14 . . . 11

Par a 47 I . 44

Para 48 . . . 45
P ara 49 . . . 46 Lz

Para so . . . 47
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Para No. of P.A.C. Report

Serial No. Ministry/Deptt. concerned.

Para 51
Para 52
Para 53
Para 54

7th Report--—-Appendix 111
Para 64
Para 67
19th Report—Appendix IV

Para 2

Para 3

Para 4

Para 5

Para 7

Para No. 19
Para 11

38th Reporr—Appendix XI

Para 45
Para 46
Para 47
Para 48
Para 49
Para 5o -
Para s1
Para g2
Para 53
Para 55
Para 56

19th Report—Appendix V

Para 7
- Para 30
Para 31(¢)

48 Mines and Metals
49
50
ST

57 Social Welfare
60 (Now Ministry of Commerce)

N VY A W

10
11

47—48 Do.
49
50—s1
52
53
54
55
56
57
59

7 Supply & Tech. Development.
30
31
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Para No. of P.A.C. Report Serial No.

Ministry/Deptt. concerned.

38th Report-—Appendin&I

Para 1
Para 2
Para 3
Para 4
Para 5
Para 5
Para 6
Para 7
Para 8
Para 9

38th Report-—Appendix X1

Para 28
Para 29
Para 30
Para 30
Para 31
Para 32
Para 33
Para 34
Para 35
Para 36
Para 37

38th Report—Appendix—X1

Para 38
Para 39
Para 40
Para 41
Para 42
Para 43
Para 43
Para 44

3rd Report—--Appendix
Para 8(vit)

O O AV h W N -

-t
(]

31
32
33
34
35
36
37
38
39
40

41
43
45
46

47
46

II

Supply & Tech. Development

Transgort

Transport.

Works, Housing & Urban De-
velopment.
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Para No. of P.A.C. Report Serial No.

Ministry/Deptt. concernec.

24th Report—Appendix 111

Para 33 33  Works, Housing and Urban
Development
Para 46 46
Para 47 47
Para 52 52
Para 58 58
39th Report—Appendix XXV 11
Para 55 52 Do
Para 61 58
Para 62 59
Para 63 60
Para 64 61
Para 65 62
Para 66 63
Para 72 69
Para 73 70
Para 74 71
Para 75 72
Para 79 76
FINANCE ACCOUNTS
36th Report—Appendix Xvir
Para 2 2 Finan ce
Para 3 3
Para 4 4
Para 6 6
Para 8 8
Para 10 9
Para 16 15
Para 17 16
Para 19 18
Para 20 19
Para 22 . . 20
Para 25 23
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Para No. of P.A.C. Report Serial No. Ministry/Deptt.

concerned.

Revenue Receipts

215t Report—Appendix 111
Para 37 . . . 36 Commerce

27th Report— Appendix XXII

Para 51 . . 45 Finance

28th Report—Appendix VII

Paras 9-10 8—9  Finance
Paras 15-16 . ' 14—1I5§
Paras 21-23 18—20
Paras 28-30 - 24—26.
Para 35 30
Para37 . . ogs
Para 41 . ) ,'35'
Para 43 . . 37
Para 45 . 39
Para 52 . 45
Para 53 . 46

Defence Services Accounts

4th Report—Appendix I1
Para 5
Pard 22 .

7 Defence
24
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Para No. of P.A.C. Report Serial No. Ministry/Deptt. concerned

———

Para 32 . . . 35 - Defence
Para 38 . . . 41

Para 44 . . . 47 '(Finance)
11th Report—Appendsx 111

Para 16 . . . . . 14 Do
Para 20 . N . . 18 Do
17th Repori—Appendix VII

Para 6 . . . . 5() Defence
Para 23 . . . . 22

Para 24-28 . . . 23

Para 47 . . . . 37 (?)

Para 48 . . . 37 (#1)

Para 49 . . . 37 (157)

Para 62 . . . 46

Para 63 . . . 47

Para 64 . . 48 -
Para 65 . . 49

Para 66 . . 50

Para 68 . T s52%s)

Para 69 . 52(s1)

Para 70 . 52(s3)

Para 71 . 52(1v)

Para 72 . 52(v)

Para 73 . 52(21)

Para 76 . . . 54

Para 77 . . . 55(1)

Para 78 . . . 55 (i

Para 79 . . S5

Para 80 . 56(s)

Para 81 . 56(st)

Para 83 . . . 58

Para 84 . . . . 59

Para 85 . . . . 60

Para 86 . . . . 61

Para 87 . . . . 62

‘Para 88 . . .. . 63

Parago. .. .. 6
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Para No. of P.A.C. Report Serial No.  Ministry/Deptt. concernedt

26th Report—Appendix I1

Para 27 . . . : 25 Defence:
Para 29 . . . . 29
33rd Report—Appendix XX

Para7 . . . . . 6 ‘
Para 8 7
Parag . . 8
Para 10 . . . . . 9
Para 11 . . . . . 10
Para 13 . . . . . 12
Para 19 . . . . . 18
Para 30 . . . . . 29
Para 31 . . . . . 30
Para 39 . . . . . 38
Para 40 . . . . . 39
Para 41 . . . . . 40
Para 44 . 43
Para 50 . . . . . 49
Para 51 . . . . . 50
Para 52 . (3¢
Para 54 . 53
Para 55 . . . . . 54
Para 56 . . . . . 55
Para 57 . . . . . 56
Para 59 . . . . . 59
Para 62 . . . . . 62
Para 63 . . . . . 63
Para 65 . . . . . 65
Para 67 . . . . . 67
Para 68 . . . . . 68
Para 69 . . . . 69
Para 70 . . . . 70
Para 75 . . . . . 75
40th Report—Appendix 111

Para 11 . . . . . 10 Do.




APPENDIX Il

(Vide Para 3.25 of the Report)

Action taken on the recommendations contained in the Thirty-Fourth:
Report (Third Lok Sabha) on Bharat Sevak Samaj.

The position regarding submission of notes by the Ministries concerned”
showing action taken on the recommendations contained in the above mentioned:
Report of P.A.C. is as follows :

No. of No. on

Balance

53,

Ministry Recom-  which =
> menda- note No. on S. Nos. of Appendix:
tions  received which XLVII
(includ- note
ing awaited
Sub-
paras)
1 Planning Commission 27 I 26 1,2,4,6,7 8,9, 10,
11, 12, 13, 14, IS, I6,
17, 18, 19, 20, 21, 39,.
' 40, 48, 49, 58, 62,.
63.
2. Community Develop- 3 3 8, 19, 2I.
ment.
3. Education 4 4
4. Finance (EXP) 3 3
5. Finance (Rev.) 3 2 59, 60
6. Health 2 2
7. 1. & B. 10 .. 10 22(s) (i), (fv), (vi):
23, 24, 25, 26, 27,
28. .
8. Social Security 2 2
9. W., H. & Urb Dev. 21 14 7 36, 46, 47,
56, 57, 58.
10. Finance (E. A. Deptt.) I I 54.
11. Home Affairs I I 45




APPENDIX III-A
(Vide Para 2.11 of Report)

.Copy of D.O. No. F-4(41)-W&B/65, dated the 11th February, 1966
‘from the Jt. Secy., Ministry of Finance (Department of Economic
Affairs)

We have already submitted a note to the Public Accounts Com-
mittee explaining Government’s views on the subject of statutory
limits on Government’s borrowings. Secretary, Department of Eco-
nomic Affairs also explained our stand in this regard at the Com-
mittee’s sitting held on the 4th February, 1966. He, however, offered,
following questions by the Chairman, to obtain the Finance Minis-
ter’s orders again on the Committee’s earlier recommendation on this
subject. We have since done so and have to report for the informa-
tion of the Committee that the Finance Minister agrees, for reasons
already explained, that no real advantage would be secured by pres-
cribing statutory limits on Government’s borrowings and that such
limits, if imposed would not only not result in greater control, but
‘might on the other hand hamper the uexbility at present available.
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